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Wage Board Yur Englueering Industry

*118. Bhil Indrafit Gupta: Will the
Minister of Labour snd Rehabilitation
be pleased tp state:

(a) whether the interim relief
recommended by the Central Wage
‘Board for Engineering Industries has
Ween puid by &1l the Engineering
units in all States in India;

(b) it not, the number of unts,
State-wise, which have not paid the
interim relief; and

(c) the stepg taken to secure the
implementation of the Wage Board's
recommendations?

The Minister of State in the Minis-
try of Labour, Employment angd Re-
habilitation (Shri L. N. Mishra): (a)
Not yet.

(b) Information is being collerted
and will be placed before the House
when received,

(¢) The recommendations of the
Wage Board are being implemented
through the State Governments. The
latter are making all effortg to pur-
suade the employers concerned to
grant the interim relief as recom-
mended by the Wage Board,
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Law against resorting to political fasts
and Self-Immoiations

*120. Shri C. C. Desal:
Shri R. Barua:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have under
consideration any proposal ‘to prevent
people by law, from resorting to Tasts
dnd Wlf-mwvlationy on  different
political issues; and





